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IN THE CENTRAL ADMINIS mRhTIVEJ TRIBUNAL,HYDERABAD BENCH

AT dYDFRABAD.

0.A. B64 of 1936.

Date: July 18

L 1996,

Betweens: .
Abdul Hameed. . Applicant.
and
1. Unien of India Rep, by Secretary,
Ministry of Cemmunicatiens, Department

of Pests, New Delhi - 110 001.

2. Chief Post Master General A. P.Circfii?
Hyderabad - 500 001.

3. Post Master General, Visakha Regien,
Visakhapatnam 530 001.

4, Superintendent, RMS 'V! Divisioen,
Visakhapatnam 530 201,

5. B.Prasada Rao. .e Respondents.,

COUNSEL FOR THE APPLICANT: Sri B.S5.A.Satyanaray

COUNSEL FOR THEZ RESPONDENTS Sri N.R.Devraj,

ORDER_BY

HON'BLE H.RAJENDRA PRASAD, MEMBER (A)jaﬁ
1

Senf
Counsel for rasponds

ala.

or Standing
nts.




®

-"‘==5\(Raspnndsnt Ne.5) who is at S1.Ne.13 of the salsg¢

!“

\‘tha ground that he is a candidats from the ouf

S - : {?j'
0.A,864/1996, Data: July 2 1841996.

ORDER :

@\

Heard 5ri B.S.A. Satyanaerayana, learned counsel

for the applicant, and Sri N.R;Davrgj, Senier Stanging

ceunsel for the respendents.

2, This is an unusuel case whare tha applicant,

whe was agpandidate at the promotional test for depart-

mental staff in the year,1983, and was selscted feor

promotion to mail-Guard £73 hasy net yet been so

promoted. An Order was passed by this Tribunal in

0.A.765/91 dated 14th February,1994, where the 1i

t

of selected candidates issued on 14th March,1984,yas

ordered to be implemented as per seniority in respect

of Respondent 5,whe was the applicant in the said

0.A.

According to thei) learned counsel for the applicapt, a

categorical statement was made in the earlier 0.A,

that candidates 1 to 11 ef the sslect liat had begn

duly prometed, and orders were obtained on the bas

of that statement ameng othars. The same ts,houapar,

found te bsfactually incorrect inasmuch as the

11th candidate is the present applicant whe is still

avaiting premotion.

3. Be that as it may, th%ﬂnspandenta ha%e§_

asince erdered the promotion of Sri D.Prasada Rao

t list

tsider

queta. Ths ultimate result of this, as wvell as the




,_/—’1-\_’6&}“ ) '

" rectify the resultant imbalanca that it is decided to

K 5
earlier appointments,is that the candidatas upte S1.Nc
of the Select List have so Par promoted laaving eut GT
the present applicant whe is at 51.No.11. (The effici

ﬁjﬂﬁ@ since
at Sl.No,12 is said te have been prometed to "Group 'C

This is indead not a very happy or equitable situatiop

ths applicant.

4. It has been digélvséd. on behalf of the

.13
ly
al
* ).

far

applicant that a vacancy is dua'ta grisa in the applﬂ-
caﬁt'e eun Unit by the snd of this meath due to the
ensuing retirement of one D.Appalanafasayya, Mail GuTr
The applicaht‘s requast‘is that his case may be censid

fer the said vacancy.

5. Sed De%raj, on thq&thar hand, submitted that

d.

ared

as it is theres have ban excess of promotiens in tév]ur

of the Ddpartmental candidatzs over the past 8evéra :
mainly _

ysars, which according te him, wes/due te the nen-

availability of outside candidates., It wes anly tﬁ

promote Sri Prasada Rao, There is no further scmpT to

promete ene mere departmental candidate in the next

vacancy. These ares matters which are te be decided .

by the Department on the basis ef Rules and fair-play.
It is not censidered desirable te interfere once mars

in uvhat purely of Departmental concern. It is,
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necessary, housver, to peint eut that im the select list

of 14th March,1994, the present applicant seems to

still
the only nfficialhauaiting prométion.

fact that the applicant has been continuing to ser
the

Department for the past 16 years inﬁaxpectation of

advancement in hiks turn, it wild appsar to be an

be

Cnnsids:iAg the:

vo thea

eminently fit case where the Chief Past Master General,

and Post Master General, Visakhapatnam Region, nuﬁht

to have sverything pessible done te settle this claim

expeditiously, specially since the issus ssems to

besn discussed in the meetings with the staff re~

presentatives at the Regional and Circle levels and

certain indicetions, as Possible means te smﬂi@ thiis

problem, have alrsady been given.

haﬁa

6. It is, therefors, directed that a suit
decision be taken by Respondents 2 and 3 on the r

presentations submitted by this applicant on 14th

ble

May ang

18th June,1996 (Annaxures 5 and 6, respsctively, Ja the

0.A.) and & efforts be made to give him tﬁa overdue

appoeintment of Mail-Guard at ths earliest oppartuyniti.

He may be considered for appointment againt the next

arising vacancy in the Division, if permissible,

If.

for aome reason, this is not fsasible, an effort|shall

be made to accommodate him in a naighbauring RMS | Divisi on,

failing which he couqua promoted in any other Divissn

——

in the CZPclao I have, no deubt, that helpfuln

/l vk
A\
——

s8
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and accemmodation shall bs the key-nete of any

dacision that might be taken, and which shall bs|.

within thirty days from today at th@ latast.

t

With these observatisns, ths 0.4.,

is dispesed ef.

Date: July 18,1996.

Dictated in opan Court. ﬂ?$4

858,




OC.A. 864/96,

To

1.

2.

5.

6-
7.

8.

pvm

The

Ministry of Communications,
Dept.of Posts, New Ielhi~-1,

The Chief POstmaster General, A.P.Circle,
Hyderabad~1. ' '

The

The

One

One
Gne

One

Cne

Secretary, Union of India,

Postmaster General, Visakha Region,
Visakhapatnam-1,

Superintendent, RMS, 'V' Division,
Visakhapatnam.

copy to Mr, B.S.A.Satyanarayana, Advocate, CAT.H

copy to Mr,N.R.Devraj, Sr.CGSC CAT.Hyd.
copy to Library, CAT.Hyd.

copy to Hon'ble Mr.Rajendraprasad.H. Member (A)CAT.Hyd.

spare copy.
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- IN THE CEN{RAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYZERABAD
;. . .

1

' . THE HON'BLE MR,JUSTL M.G,CHAUDHARI

ICE-CHAT RMAN

/

THE HON'BLE MR.H.RAJENDRA‘PRASAD: M{a)
Dated: \@- 1) -1996

- ORBERAIUDGMENT

M.A./R.A/C.g.No.
. _ in
0-a.No. 2595 Fbulay

" T.A.No, (W.P. )

Admitted and Interim Directions

issued

Allowdd.

- | ‘Disposed of with directions

Dispiissed as withdrawn
Digmissed for Befault.
Oydered/Re jected,

. No order as to costs.
me : - o )
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